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Hon.Ye.Justice B.C.Saksena, Vice-Chairman. 
Hon Ye K. M.ithukumar "'9mber (Admn. ) ---&--£--------------L-------------------

Counter affidavit has been filed 

to-day on behalf oft he respondents. The 

learned rounsel for the applicant prays for 

and he is qranted two weeks to file 

rejoinder affidavit. Shr i A. K. Gaur, 

. 

learned c ounse 1 for the respon-ients has 

been granted genera 1 adjournment of his 

cases. List on 1-4-2-19~ for orders • 
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